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(2021) 03 DEL CK 0287

In the Delhi High Court

Case No : Civil Writ Petition No. 3842 Of 2021, Civil Miscellaneous Application 
No. 11577-11578 Of 2021

Rajesh Sachdeva APPELLANT

Vs

North Delhi Municipal Corporation Through Its Commissioner RESPONDENT

Date of Decision : 25-03-2021

Acts Referred:

Citation : (2021) 03 DEL CK 0287

Hon'ble Judges : Sanjeev Sachdeva, J

Bench : Single Bench

Advocate : Shailendra Babbar, Avinash Das, Mini Pushkarna, Khushboo Nahar, 
Latika Malhotra, Sushil Kumar Tomar

Final Decision : Allowed

Judgement

Sanjeev Sachdeva, J

1. Petitioner seeks quashing of assessment order dated 19.2.2021 and the
consequential bill raised thereafter with regard to property No.12, Kapil Vihar,
Pitampura, Delhi-110034.

2. Learned counsel for the petitioner submits that the suo motu assessment
under Section 123-D has been done after issuance of alleged notice dated
19.01.2021. He submits that no such notice was ever received.

3. Learned counsel further submits that that there is a factual error in the order
inasmuch as the order records that there is a third floor constructed on the
building whereas there is no third floor in the building.

4. Issue notice. Notice is accepted by learned counsel appearing for the
respondent.

5. Learned counsel for the respondent submits that the assessment order has
been passed as nobody appeared on behalf of the petitioner d espite notice being
sent to the petitioner. She under instructions from Mr. Sushil Kumar Tomar,
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Section Officer, Property Tax Department, Keshavpuram Zone submits that
without prejudice, the respondent/Corporation is willing to give an opportunity of
hearing to the petitioner and then pass a fresh assessment order.

6. In view of the above, the impugned order dated 19.02.2021 and all
consequential actions thereafter are set aside.

7. Respondent/Corporation shall furnish a copy of notice dated 19.01.2021 to the
petitioner within three working days. A copy, in addition, be sent to learned
counsel for the petitioner. Petitioner shall thereafter file a response to the notice
dated 19.01.2021 within two weeks from the date of supply of the copy of the
notice.

8. Thereafter, respondent/Corporation shall pass a fresh speaking order after
giving an opportunity of personal hearing to the petitioner.

9. The petition is allowed in the above terms.

10. Dasti under signature of the Court Master.
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